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KARNATAKA LOKAYUKTA

NO. UPLOK-2/DE/196/2019/ARE-11 M.S.Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001,
Date: 30/04/2024.

“ENQUIRY REPORT:

Sub: Departmental Enquiry against
Sri Narayanaswamy, Second Division
Assistant, Office of the District Social Welfare
Officer, Kolar -reg.

Ref: 1. Reference under Section 7(2-A) of
Karnataka Lokayukta Act, made by the
Government relating to misappropriation of
amount by Commissioner, Social Welfare
Department.

2. Report under section 12(3) of the KLA Act.
1984 in No.Compt/LOK/BD/362/
2015/ARE-6, dated:27/12/2018.

3. Order No. 339 269 HF5& 2014 Bonsnd,
HT0038:24/06/2019.

4. Nomination Order No. UPLOK-
2/DE/196/2019, Bengaluru, dated
10/07/2019.
*kkkk
1. The Departmental Enquiry is initiated against

Sri Narayanaswamy, Second Division Assistant, Office of the

) o\
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District Social Welfare Officer, Kolar (hereinafter referred to as
the Delinquent Government Officials, in short DGO). DGO while
working as Second Division Assistant in office of the District
Social Welfare Officer, Kolar, the Commissioner, Social Welfare
Department, Bengaluru had passed order dated 13 /09/2012 and
in the original order Rs.25 lakhs was released for the works done
in Kolar and Mulabagilu taluks only and though the
Commissioner, Social Welfare Department, Bangalore has not
issued 12 orders pertaining to 47 works for a sum of 233.46
lakhs, but the DGO by using the signature of the Commissioner
in the last page of the previous order has concocted and created
the alleged 12 orders pertaining to 47 works to be carried out at
Malur, Bangarapet, Srinivasapur, Mulabagilu and Kolar Taluks
and issued work orders to the Contactors for carrying out the
work which is against the Rules and thereby he has
misappropriated and committed official mis- conduct dereliction
of duty and thereby failed to maintain absolute integrity and
devotion to duty and committed an act which is unbecoming of
Government Servants and thus is guilty of misconduct under -

Rule 3(1)(i) to (iii) of KCS (Conduct) Rules 1966.

The Hon’ble Lokayukta received reference under Section 7(2A) of
Karnataka Lokayukta Act vide the order of Government of

Karnataka No. =xsa 269 ozxawe 2014, Bangalore dated.

20.01.2015, for holding the enquiry regarding creating 12 bogus
orders passed, showing as if they are signed by the

Commissioner, Social Welfare Department, for providing
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infrastructure such as concrete road and concrete drainage in
the schedule caste colonies in Kolar District and
misappropriation of the amount released for the said works. After
receipt of the said reference, case has been registered and matter
was referred to the Superintendent of Police, Karnataka
Lokayukta, Kolar for investigation and to submit the report.
Accordingly, Superintendent of Police, Karnataka Lokayukta,
Kolar got investigated the matter through Police Inspector and
submitted the investigation report dated 28.05.2015. The Hon’ble
Lokayukta on perusal of the report, materials, comments of DGO
and other documents, found prima facie case and forwarded
report dated 27/12/2018 U/s 12(3) of Karnataka Lokayukta Act,
1984 and recommended the competent authority to initiate
disciplinary proceedings against the DGO and to entrust the
enquiry to the Hon’ble Lokayukta, Karnataka under Rule 14-A of
the KCS (CC& A) Rules 1957. The Competent Authority by order
dated 24/06/2019 entrusted the matter to the Hon'ble
Lokayukta.

The Hon’ble Upalokayukta by order dated 10/07/2019, nominated
Additional Registrar Enquiries-11 to conduct the enquiry.

The Articles of charge as framed by Additional Registrar

Enquiries-11 is as follows:
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The statement of imputations of misconduct as framed by

Additional Registrar Enquiries-11 is as follows:-
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Notice of Articles of charge, statement of imputation of
misconduct with list of witnesses and documents was served
upon the DGO. In response to the service of articles of charge,
DGO has entered appearance on 09/10/2020 and has not
engaged advocate for defence. In the course of first oral statement
of the DGO recorded on 09/10/2020, he pleaded not guilty and
claimed to be enquired. The date of Retirement of DGO is

31/03/2029.
The DGO has not filed his written statement.
The points that arise for consideration are as follows:-
1. Whether the disciplinary authority proves

that DGO while working as Second

Division Assistant in office of the District

2%
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Social Welfare Officer, Kolar, the
Commissioner, Social Welfare
Department, Bengaluru had passed order
dated 13/09/2012 and in the original
order Rs.25 lakhs was released for the
works done in Kolar and Mulabagilu
taluks only and though the
Commissioner, Social Welfare
Department, Bangalore has not issued 12
orders pertaining to 47 works for a sum of
¥233.46 lakhs, but the DGO by using the
signature of the Commissioner in the last
page of the previous order has concocted
and created the alleged 12 orders
pertaining to 47 works to be carried out
at Malur, Bangarapet, Srinivasapur,
Mulabagilu and Kolar Taluks and issued
work orders to the Contactors for
carrying out the work which is against
the Rules and thereby he has
misappropriated and committed official
mis- conduct dereliction of duty and
thereby failed to maintain absolute
integrity and devotion to duty and
committed an act which is unbecoming of

Government Servants and thus is guilty of

yod
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misconduct under Rule 3(1)(i) to (iii) of

KCS (Conduct) Rules 1966.?

2. What findings?

9. (a) The disciplinary authority has examined Investigating Officer,
Sri. Ashwathanarayanaswamy B.N. as PW-1, Complainant, Sri
Shivakumar M.V. as PW-2, Investigating Officer, Sri
K.M.Chinnaswamy as PW-3 and Investigating Officer,
Sri.Munikrishna as PW-4 and got exhibited Ex.P-1 and 24 on it’s
behalf.

(b) The DGO has not examined himself and has not got exhibited

any documents on his behall.

(c) Since DGO has not examined himself and not got marked any
documents on his behalf, notice was sent to him to appear before
this authority to put to him incriminating circumstances which
appeared against him in the evidence of PWs 1 and 4 by way of
questionnaire. The notice was served to DGO through watsapp.
But inspite of service of notice DGO remained absent and has not

appeared before this authority to record questionnaire.

10. The DGO has not appeared before this authority and has not
submitted his side arguments inspite of giving sufficient opportunity

and the same is taken as nil. Heard the argument of Learned

Q\ 7
3°\1\
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Presenting Officer for the Digciplinary authorily and perused all the

documents.

I1. The answers to the above points are:

1. In the Affirmative.
2. As per final findings for the following:-

REASONS

12. Point No.1:- (a) PW-1/Investigating Officer, Sri.

Ashwathanarayanaswamy B.N. has deposed in his evidence that,
he has worked as Police Inspector in Karnataka Lokayukta, Kolar
from December 2012 to 14/05/2015. That Social Welfare
Department has submitted report to the Government stating that
DGO who was working as SDA in Social Welfare office, Kolar
district has created some documents in the name of
Commissioner, Social Welfare department, Bengaluru with
respect to release of amount from the Government for providing
basic infrastructures to S.C/S.T colonies for development of CC
roads and drainages in Kolar district. The DGO has created 12

fake orders in this regard.

PW-1 further deposed that, the Government had referred this
matter to Hon’ble Lokayukta for investigation and on 28/01 /2015
the said case was registered in COMPT/LOK/BD/362/2015 and

the matter was referred for investigation for SP, KLA, Kolar.

%
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PW-1 further deposed that, on 06/02/2015 SP, KLA, Kolar
has referred this matter for investigation to him and identified the
letter sent to SP, KLA, Kolar by Hon’ble Lokayukta along with
Government proceedings and note sheet in

COMPT/LOK/BD/362/2015 as per Ex.P-1.

PW-1 further deposed that, On 12/02/2015 he has written
letter through SP, KLA, Kolar to District Social Welfare Officer,
Kolar seeking order copy and documents pertaining to 12 fake
orders as per Ex.P-2. That on 18/02/2015 District Social Welfare
Officer, Kolar has sent information with respect to 12 fake orders

along with relevant documents as per Ex.P-3.

PW-1 further deposed that, District Social Welfare Officer,
Kolar district has written a letter to Commissioner of Social
Welfare Department, Bengaluru seeking information about 12 fake
orders as per Ex.P-4. The Commissioner of Social Welfare
Department, Bengaluru has written letter to District Social Welfare
Officer, Kolar district on 19/05/2014 to investigate and give report
with respect to 12 fake orders and take action against the persons
responsible for the same as per Ex.P-5. PW-1 further deposed that
the District Social Welfare Officer, Kolar district has enclosed 12
fake orders which is from page no. 26 to 49 as per Ex.P-6.

PW-1 further deposed that, on 16/04/2015 he has taken
the statement of M.V.Shivakumar, S/o. Veerabhadregowda,
District Social Welfare officer, Social Welfare Department, Kolar as
per Ex.P-7. That, on 24/04/2015 he has given requisition to S.I,

Gulpete police station through S.P, Kolar to produce documents
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related to crime no. 75/2014 of Gulpete police station as per

Ex.P-8.

PW-1 further deposed that, on 27/04/2015 the S.1I, Gulpete
police station has sent letter along with copy of FIR along with
complaint as per Ex.P-9 to Ex.P-11 respectively.That the said S.I
has sent 12 fake order copies with concerned documents along
with letter. The fake order with respect to construction of CC road
in Musukoor Village, Aahanya Village, Hijuvanahalli Village,
Thambihalli village and Doddakunthuru village of Maluru Taluk,
Kolar District where it is shown that Rs. 5 lakh grant has been
approved for cach village tulal arnounting to Rs. 25 lakhs where
documents are created with respect to sanction of grant amount

which is from page no. 67 to 99 and together marked as Ex.P-12.

PW-1 further deposed that, the fake order with respect to
construction of CC road in Sampamgere Village-Mayuripuram,
Kalkere Village, Ramakrishnapura Village-Mayuripuram of Maluru
Taluk, Kolar District where it is shown that Rs. 5 lakh grant has
been approved for each village total amounting to Rs. 15 lakhs
where documents are created with respect to sanction of grant

amount which is from page no. 100 to 128 as per Ex.P-13.

PW-1 further deposed that, the fake order with respect to
construction of CC road in Chinnappanahalli Village, Kogila
village, Tahallikoppa village and Tambarlahalli village of
Bangarpete Taluk, Kolar District where it is shown that Rs. 4.99
lakh grant has been approved for each village total amounting to

Rs. 19.96 lakhs where documents are created with respect to
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sanction of grant amount which is from page no. 129 to 152 as per

Ex.P-14.

PW-1 further deposed that, the fake order with respect to
construction of CC road in Chinnayyagarepalli village,
Kamatampalli village, Nakkalagadda village, Gullakumatte Village
and Nakkalagadda village of Srinivasapura Taluk, Kolar District
where it is shown that Rs. 4.90 lakh grant has been approved for
each village total amounting to Rs. 24.50 lakhs where documents
are created with respect to sanction of grant amount which is from

page no. 196 to 249 as per Ex.P-15.

PW-1 further deposed that, the fake order with respect to
construction of CC road in Ulkoor village, Araleri village,
Nedahatti village and Chakanahalli village of Maluru Taluk, Kolar
District where it is shown that Rs. 5 lakh grant has been
approved for each village total amounting to Rs. 20 lakhs where
documents are created with respect to sanction of grant amount

which is from page no. 153 to 195 as per Ex.P-16.

PW-1 further deposed that, the fake order with respect to
construction of CC road in Varadaganahalli village, V.Gangapura
village, Cholanakunte village, Ramasandra village, Hathikumte
village, Vijalapura village, Gangigunte village and S.I.Ananthapura
village of Mulabagilu Taluk, Kolar District where it is shown that
Rs. 5 lakh grant has been approved for each village total

amounting to Rs. 40 lakhs where documents are created with
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respect fo sanction of grant amount which is [iow page no. 250 to

295 as per Ex.P-17.

PW-1 further deposed that, the fake order with respect to
construction of CC road and drainage in Vodalavadi village,
Moorandahalli village and Arahalli village of Kolar Taluk, Kolar
District where it is shown that Rs. 5 lakh grant has been approved
for each village total amounting to Rs. 15 lakhs where documents
are created with respect to sanction of grant amount which is from

page no. 297 to 325 as per Ex.P-18.

PW-1 further deposed that, the fake order with respect to
construction of CC road in Avaganapalli village, Murumupalli
village and Selepalli village of Srinivasapura Taluk, Kolar District
where it is shown that Rs. 5 lakh grant has been approved for each
village total amounting to Rs. 15 lakhs where documents are
created with respect to sanction of grant amount which is from

page no. 326 to 347 as per Ex.P-19.

PW-1 further deposed that, the fake order with respect to
construction of CC road and drainge in Doddamaladodd; village,
J.Vaddara colony village and Gowdathathanahalli village of
Srinivasapura Taluk, Kolar District where it is shown that Rs. 5
lakh grant has been approved for each village total amounting to
Rs. 15 lakhs where documents are created with respect to sanction

of grant amount which is from page no. 348 to 380 as per Ex.P-20.

PW-1 further deposed that, the fake order with respect to
construction of CC road and drainage in Bandapalli village,
AN
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Chakkarlahalli village and Kambalahalli village of Srinivasapura
Taluk, Kolar District where it is shown that Rs. 5 lakh grant has
been approved for each village total amounting to Rs. 15 lakhs
where documents are created with respect to sanction of grant

amount which is from page no. 381 to 420 as per Ex.P-21.

PW-1 further deposed that, the fake order with respect to
construction of CC road in Akkipikki village, Nakalagadda village
and J.Vaddara colony village of Srinivasapura Taluk, Kolar District
where it is shown that Rs. 5 lakh grant has been approved for two
villages and Rs. 4 lakhs grant has been approved for one village
total amounting to Rs. 14 lakhs where documents are created with
respect to sanction of grant amount which is from page no. 421 to

448 as per Ex.P-22.

PW-1 further deposed that, the fake order with respect to
construction of CC road and drainge in Emarakunte village,
J.Vaddara colony village and Kiruvara village of Srinivasapura
Taluk, Kolar District where it is shown that Rs. 5 lakh grant has
been approved for each village total amounting to Rs. 15 lakhs
where documents are created with respect to sanction of grant

amount which is from page no. 449 to 480 as per Ex.P-23.

PW-1 further deposed that, on 14/05/2015 he was

transferred so, he handed over the case to Munikrishna, P.I, Kolar.

(b) PW1 is not subjected to cross examination by DGO and cross

examination of PW1 by DGO is taken as nil.

9
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(a) PW-2/complainant, Sri. Shivakumar M.V. has deposed in his
evidence that, he has worked as District Social Welfare Officer
from 2013-2015 at Kolar. DGO was working as SDA in his office.
That in the month of April 2014 FDA Ravi who has expired now
and who was working as FDA in his office at that time told him
that he has suspicion that the orders passed by Commissioner,
Social Welfare Department with respect to basic infrastructure
work has been fabricated and asked him to check and verify the
orders. So, on 19/05/2014, he wrote letter to the Commissioner
as per Ex.P-4 seeking whether the orders in their office is passed
by him and sent the copy of the orders in their office to the
Commissioner’s office. That the Commissioner sent letter dated
19/05/2014 as per Ex.P-9 stating that the said orders have been
fabricated and not issued by him and directed him to register

case and file complaint under the supervision of D.C, Kolar.

PW-2 further deposed that, on the same day he has brought
this fact to the notice of D.C Kolar. That on 20/05/2014, the D.C
visited his office and enquired DGO with respect to the fabrication
of orders and DGO admitted that he has done the fabrication of
orders and D.C directed him to register case in the jurisdictional

police station.

PW-2 further deposed that, on 26/05/2014, he has lodged
complaint against DGO in Gulpete police station, Kolar along with
12 fake orders created by DGOas per as Ex.P-11 and Ex.P-6
respectively. That the 1.0O. registered the case against the DGO

e

3
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and prepared FIR. That hc has given statement to the 1.0 as per
Ex.P-17.

(b) PW2 is not subjected to cross examination by DGO and cross

examination of PW2 by DGO is taken as nil.

(a) PW-3/Investigating Officer, Sri. K.M.Chinnaswamy has
deposed in his evidence that, he has worked as Superintendent of
Police in Karnataka Lokayukta, Kolar from November 2014 to
July 2015. That on 06/02/2015, he received letter as per Ex.P-8
from ARE-5, KLA, Bengaluru to investigate and submit report in
COMPT/LOK/BD/362/2015/ARE-5 with respect to DGO creating
12 fake work orders in the name of D.C, Kolar district with
respect to construction of CC road and concrete drainage work in
S.C. colony of various taluks of Kolar District done by Social
Welfare Department. That he issued memo dated 06/02/2015 to
Ashwathnarayanaswamy, PI, KLA, Kolar to conduct enquiry and
submit report, the endorsement is in Ex.P-1 in this regard. That
he has written letter to District Social Welfare Officer, Kolar as
per Ex.P-2 seeking order copy and documents pertaining to 12

fake orders.

PW-3 further deposed that, on 24/04/2015, he has sent
letter to S.P, Kolar District as per Ex.P-8 requesting to send the
documents pertaining to crime No.75/2014 of Gulpet police

station, Kolar.

-
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PW-3 further deposed that, on 27/04/2015, he received the
case records in crime No: 75/2014 of Gulpet police station, Kolar

as per Ex.P-9 and Ex.P-10 respectively.

PW-3 further deposed that, on 14/05/2015,
Ashwathnarayana, PI, KLA, Kolar was transferred from Kolar
Lokayukta police station and he entrusted the further enquiry to

CW-1.

PW-3 further deposed that, on 31/07/2015, he retired from
service and handed over the charge to Sri.Ramamurthy, Dy.S.P.,

KLA, Kolar.

(b) PW3 is not subjected to cross examination by DGO and cross

examination of PW3 by DGO is taken as nil.

(a) PW-4/ Investigating Officer, Sri. Munikrisna has deposed in his
evidence that, he has worked as Police Inspector in Karnataka
Lokayukta, Kolar from February 2014 to September 2016. That
on 06/02/2015, CW-2 had directed him to do enquiry in petition
1n0.05/2015 and on the same day he has collected the documents
from Social Welfare Department, Kolar. That after receiving all the
document, he verified the same and found that on 26/05 /2014,
case has been registered in Gulpete police station, Kolar in
Cr.No.75/2014 against the DGO, the FIR is as per Ex.P-10.
Further after verification of the documents he found that 12

orders of D.C, Kolar have been fabricated and created and the
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said documents have becn forged with respect to work for the

year 2011-12 at an expenditure of Rs.233.46 lakhs.

PW-4 further deposed that, on 12/02/2015, he received the
complaint pertaining to Cr.No.75/2014 of Gulpete police station,
Kolar as per Ex.P-11. Further deposed that, Venkateshmurthy,
PSI, Gulpete police station, Kolar has investigated the matter and
submitted charge sheet to the jurisdictional court as per Ex.P-24.
That on 28/05/2015, he has submitted enquiry report to S.P,
KLA, Kolar.

(b) PW4 is not subjected to cross examination by DGO and croas

examination of PW4 by DGO is taken as nil.

On over all evaluation of the oral and documentary evidence
adduced by both the parties, it reveals that this is a reference
under Section 7(2A) of Karnataka Lokayukta Act vide the order of

Government of Karnataka No. ®m3a 269 ooz’ 2014, Bangalore

dated. 20.01.2015, for holding the enquiry regarding creating 12
bogus orders passed, showing as if they are signed by the
Commissioner, Social Welfare Department, for providing
infrastructure such as concrete road and concrete drainage in the
schedule caste colonies in Kolar District and misappropriation of

the amount released for the said works.

After receipt of the said reference, case has been registered and

matter was referred to the Superintendent of Police, Karnataka

94
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Kolar for investigation and to submit the report.

Accordingly, Superintendent of Police, Karnataka Lokayukta,

Kolar got investigated the matter through Police Inspector and

submitted the investigation report dated 28.05.2015.

Further the evidence of PW1 /1.0., PW2/ Complainant, PW3 &

PW4/1.0.’s reveals as here under-

i) As per the report dated 19.05.2014 submitted by

the Commissioner, Social Welfare Department,

Bengaluru, the alleged 12 orders (relating to 47
wutks) le., ExPb, ExP12 to ExP23 which were

fabricated to have been issued by the

Commissioner, were not actually issued by the

Commissioner, but the DGO 1.e., Sri

Narayanaswamy, Second Division Assistant by

substituting the last page of the paper containing

the

signature of the Commissioner, secured

sanctioned order for another additional 47 works

for a sum of 233.46 lakhs.

ii) The Commissioner, Social Welfare Department had

requested the Deputy Commissioner to conduct an

enquiry and to take action for the alleged

misconduct  and accordingly, the  Deputy

Commissioner, Kolar visited the office of District

Social Welfare Department, Kolar on 26.05.2014 at

about 10.45 a.m. and examined the papers. During

%
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thal cousse of enquiry DGO, revealed and ronfessed
before the Deputy Commissioner that without
obtaining sanction from the Commissioner of Social
Welfare, pertaining to said 12 orders and without
furnishing the original release order, he had issued
orders to the contractors. Thereby the DGO has
admitted the fabrication of orders regarding
sanctioning of 12 orders for a sum of 3233.46

lakhs.

iiiy The Deputy Commissioner, Kolar has directed to
register the Criminal case against DGO and
accordingly, the Criminal complaint was registered
before the Police Sub-Inspector, Gulpete Police
station in Cr.No. 75/2014 for the offences
punishable u/s.408, 420, 464, 465, 471, 474 1.P.C.

and seized the records.

4) The evidence of PWI to PW4 and the documents collected
during the course of investigation i.e. ExP6, 11 to 23 show that
though the Commissioner, Social Welfare Department, Bangalore
has not issued 12 orders pertaining to 47 works for a sum of
$033.46 lakhs, but the DGO by using the signature containing in
the last page of the previous order has concocted and created the
alleged orders pertaining to 47 works to be carried out at Malur,
Bangarapet, Srinivasapur, Mulabagilu and Kolar Taluks and

issued work orders to the Contactors for carrying out the work

et
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which is against the Rules and thereby he has misappropriated

and committed official misconduct.

S) The DGO has failed to submit his explanation to the
observation note sent to him, that shows that the DGO has
admitted the report submitted by the Lokayukta Police. DGO
though has appeared before this ARE-11 on 09/10/2020 and
has not engaged advocate for defence and he has not chosen to
file written statement rebutting the allegations made against him
in AOC and Imputation of Charge. Further he has not subjected
PW-1 and 2 I.Os for cross examination. The DGO has not
stepped into the witness box and has not adduced any defence
evidence on his behalf and has not got marked any documents
on his behalf. As such there is no reason to disbelieve the
unchallenged testimony of PW-1 and 2 I.Os corroborated by
Ex.P-1 to 24 documents.

Since the evidence of PW1 to PW4 and the documents collected
during investigation is not denied by DGO, it shows that DGO
has created 12 bogus orders as per ExP6, ExP12 to ExP23 by
retaining the page containing the signature of the Commissioner
on the last page including proposal of the original order and
obtained approval for 47 works at Malur, Bangarapet,
Srinivasapur, Mulabagilu and Kolar Taluks and issued work
orders to the Contractors for carrying out the work which is

against the Rules and thereby he has misappropriated 233.46

o5

4
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lakhs and counuilled official misconduct u/r 3(1)(i) to (i11) nf KCS

(Conduct) Rules 1966.

Thus, for the foregoing reasons, I hold that disciplinary authority
from the evidence of PW-1 to 4 and Ex.P-1 to 24 proved that DGO
while working as Second Division Assistant in office of the
District Social Welfare Officer, Kolar, the Commissioner, Social
Welfare Department, Bengaluru had passed order dated
13/09/2012 and in the original order Rs.25 lakhs was released
for the works done in Kolar and Mulabagilu taluks only and
though the Commissioner, Social Welfare Department, Bangalore
has not issued 12 orders pertaining to 47 works for a sum of
$033.46 lakhs, but the DGO by using the signature of the
Commissioner in the last page of the previous order has
concocted and created the alleged 12 orders pertaining to 47
works to be carried out at Malur, Bangarapet, Srinivasapur,
Mulabagilu and Kolar Taluks and issued work orders to the
Contactors for carrying out the work which is against the Rules
and thereby he has misappropriated and committed official mis-
conduct dereliction of duty and thereby failed to maintain
absolute integrity and devotion to duty and committed an act
which is unbecoming of Government Servants and thus is guilty

of misconduct under Rule 3(1)(i) to (iii) of KCS (Conduct) Rules

%

3



26
UPLOK-2/DE/196/2019/ARE-11

20. Point No.2 :- For the aforesaid reasons, this Additional Registrar

(Enquiries) proceeds to record the following.

FINDINGS

The disciplinary authority has proved the charges against the
DGO 1i.e., Sri Narayanaswamy, Second Division Assistant, Officer

of the District Social Welfare Officer, Kolar.

To take steps for recovery of the misappropriated amount of
¥ 233.46 lakhs with interest from the DGO and alsn from the
concerned contractors either jointly severally as the Government

may deem fit.
The date of Retirement of DGO is 31/03/2029

Submitted to Hon’ble Lokayukta for kind approval, and
necessary action in the matter.

~oA
. }0 A

(J. chana)
Additional Registrar (Enquiries-11),
Karnataka Lokayukta,
Bangalore.
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ANNEXURES

List of witnesses examined on behalf of the Disciplinary

Authority:-

PW1:-
PW2:-
PW3:-
PW4:-

Sri. Ashwathnarayanaswamy B.N.
Sri. Shivakumar M.V.

Sri. K.M.Chinnaswamy

Sri.  Munikrishna

List of witnesses examined on behalf of the Defence:-

Nil

Iist of documents marked on behalf of Disciplinary Authority:-

®
30"

Ex P1 Xerox copy of letter dated 31/01/2015
sent to Superintendent of Police, KLA,
- Kolar. e
Ex P2 Original letter dated 12/02/ 2015 written
| by Superintendent ¢ of Police, KLA, Kolar.
Ex P3 Xerox copy of letter dated 18/02/2015 of
- District Social Welfare Officer.
Ex P4 Xerox copy of letter dated 19/05/2014 of
District Social Welfare Officer. _ -
Ex P5 Xerox copy of letter dated 19/05/2014 of
- | Commisssioner of Social Welfare Officer.
Ex P6 Xerox copy of 12 fake Government Orders.
Ex P7 Original statement of M.V.Shivakumar
dated 16/04/2015.
Ex P8 Original letter of Superintendent of Police,
KLA, Kolar dated 24 /04/2015.
Ex P9 Original letter dated 27/04/20 15 along
to 11 with FIR and complaint. -
Ex P12 Attested copy of fake order with respect to
construction of CC road in Musukoor
Village, Aahanya Village, Hijuvanahalli
Village, Thambihalli village and
Doddakunthuru village of ‘Maluru Taluk,
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| Kolar District. - -
} Ex P13 \ Attested copy of fake order with respect to ﬂ
| construction of CC road in Sampamgere i
| Village-Mayuripuram, Kalkere Village, |
| Ramakrishnapura Village-Mayuripuram of

Exprs | OiMaluru Taluk, Kolar District.
Ex P14 fzttested copy of fake order with respect to
construction of CC road in

Chinnappanahalli Village, Kogila village,
Tahallikoppa village and Tambarlahalli
-~ |village of Bangarpete Taluk, Kolar District. |
Ex P15 | Attested copy of fake order with respect to |
construction of CC road in
Chinnayyagarepalli village, Kamatampalli
village, Nakkalagadda village, |
{ Gullakumatte Village and Nakkalagadda
village of Srinivasapura Taluk, Kolar |
. District. . o _|
Ex P16 Attested copy of fake order with respect to
construction of CC road in Ulkoor village, |
Araleri village, Nedahatti village and
Chakanahalli village of Maluru Taluk, ‘
| | Kolar District. ]
| Ex P17 ‘ Attested copy of fake order with respect to |
construction of CC road in |
Varadaganahalli village, V.Gangapura |
village, Cholanakunte village, Ramasandra ‘
village, Hathikumte village, Vijalapura
village, Gangigunte village and |
S.I.LAnanthapura village of Mulabagilu |
Taluk, Kolar District. |
Ex P18 Attested copy of fake order with respect to |
construction of CC road in Vodalavadi |
village, Moorandahalli village and Arahalli ‘
- — | village of Kolar Taluk, Kolar District.
Ex P19 Attested copy of fake order with respect to
construction of CC road in Avaganapalli
village, Murumupalli village and Selepalli
village of Srinivasapura Taluk, Kolar
District.
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Ex P20 | Attested copy of fake order with respect to
construction of CcC road in
Doddamaladoddi village, J.Vaddara colony
village and Gowdathathanahalli village of
L Srinivasapura Taluk, Kolar District.

Ex P21 Attested copy of fake order with respect to
construction of CC road in Bandapalli
village, Chakkarlahalli  village and
Kambalahalli village of Srinivasapura
Taluk, Kolar District.

Ex P22 Attested copy of fake order with respect to
construction of CC road in Akkipikki
village, Nakalagadda village and
J.Vaddara colony village of Srinivasapura
L Taluk, Kolar District. |

Ex P23 Attested copy of fake order with respect to
construction of CC road in Emarakunte
village, J.Vaddara colony village and
' Kiruvara village of Srinivasapura Taluk,
| Kolar District.
 Ex P24 | Attested copy of charge sheet.

List of documents marked on behalf of Defence:-

| Nil

(J=
Additional Registrar (Enquiries-11),

Karnataka Lokayukta, Bangalore.
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